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Fisheries to MCZMA dated
17.03.2025.

Copy of letter highlighting
information regarding Jetties,
Harbour, Fish Landing Centre,
Ice Plant, Fish Drying Platforms,
other facilities, alongwith their
latitudes and longitudes in
Taluka Uran, District Raigad by
Assistant  Commissioner  of
Fisheries to MCZMA dated
17.03.2025.

Pune

Date : 13-08-2025

Adv. Aniruddha S Kulkarni
Counsel
Fisheries Department

Government of Maharashtra
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE
OA No. 175/2024

Paramparik Machimmar Bachav

Samajik Kruti Samiti ... Applicant
MCZMA & Ors. ... Respondents

REPLY AFFIDAVIT BY RESPONDENT NO. 4,
ASSISSTANT COMMISSIONER OF FISHERIES
I, Sanjay Waman Patil, Assistant Commissioner of Fisheries Raigad,
De_partment of Fisheries, Government of Maharashtra, do hereby state on

solemn affirmation as under —

I am well conversant with the facts of the present case and I am competent to
swear this Affidavit based upon the records available with this office.
1. It is submitted that at the very outset this respondent denics each

averment made in the present application which is contrary to and

inconsistent with the averments made and facts states in the

reply. It is submitted that nothing stated in the application may
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to have been admitted by this respondent unless and until the same has

been admitted by the respondent.

2. Present Application alleges the failure of the Respondent Authorities in
demarcating fishing zones, fish breeding areas and fishing villages in the
CZMP Map MH-73 (Sheet No. E-43 G 13/ NE) prepared for Taluka

Uran, District Raigad.
3. On 13-02-2025 our office informed the following to the MCZMA —

a. List of 526 fishing villages as reported in the Marine Fisheries

;. /‘{
Census, 2016 by Central Marine Fisheries Research Institute can- . //Q
X0
| Lo b
be considered for indication on CRZ Map in 1:4000 scale by = 3 Xl

&
NCSCM. %
b. List of fish landing centres / harbours as provided along with
latitude & longitude has been provided which can ﬁe
considered by NCSCM.
¢. The territorial waters of the state is a fishing zoné, except
certain areas, like BPCL, Tarapur Atomic Power Station, are
notified as no ﬁshing zone by Government of Maharashtra.
4, However information regarding fishing zone in coastal area of
Mabharashtra, fish breeding a;reas and fishing facilities like ice plants,

fishy drying platform was not available with us that time and therefore

the MCZMA on 12-03-2025 sought the information from the

G Scanned with OKEN Scanner
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Commissioner of Fisheries. Copy of MCZMA letter to Commissioner of

Fisheries dated 12-03-2025 is attached as Annexure 1.

3. On 17-03-2025 the Joint Commissioner of Fisheries submitted data
regarding Fishing Zone in the coastal area. As regards the confirmation
/ clarification regarding the Fishing zone in the coastal area of
'Maharéshtra: -
Zonation of the coastal area of Maharashtra State:
—

Territorial waters: ~The limit of the territorial waters is the line every
point of which is at a distance of twelve nautical miles from the nearest

point of the appropriate baseline.

Exclusive economic zone: - (1) The exclusive economic zone of India.
(hereinafter referred to as the exclusive economic zone) is an area
beyond and adjacent to the territorial waters, and the limit of such zone
is two hundred nautical miles from the baseline referred to in sub-section
(2) of section 3 of the Territorial Waters, Continental shelf, Exclusive
Economic Zone and other Maritime Zones Act, 1976.

6. Information regarding Fishing Zones and Fish Breeding areas of
Maharashtra coast are available with the Indian Council of Agricultural
Research — Central Marine Fisheries Research Institute, Cochin. That

information was sought from them, which they have not provided till

G Scanned with OKEN Scanner
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date. First letter was sent to them on (7-11-2024, First reminder daed
23-04-2025 was also sent 10 them, Fusther a second reminder better dased
09-07-2025 was also sent o them, However that information i 4!
awaited,

Copy of first Jetter dated 07-11-2024 is annexed as Annexvre 2.

First reminder dated 23-04-2025 is annexed 25 Annexure 3.

Third reminder dated 09-07-2025 is annexed 25 Annexure 4.

1%
T o i
7. Further, our office has submitted information regarding fishing facilifies ',‘4\ s
R
by RN
like ice plants etc., from all the coastzl districts of Mzherasinrs. g

Information submitted by the Assistant Commissioner of Fisheries to
MCZMA through letter dated 17-03-2025 is zntached herewith 25

Annexure 5.

8. Information relating to Jeuies, Harbour, Fich I 2ndmmg Cezre, Iee P?E!i_ -

Fish Drying Platforms, other facilities like zncion hall, toflers “met =
mending shed etc., alongwith their latitndes and longitudes m T@ -_:7 =

Uran, District Raigad 2s provided to MCZMA throogh kemer dmed

17-03-2025is attached 2s Annexure 6. o

9. Thkrwpondcutamslm'emﬂemya&ﬁﬁuﬁl@j;s\iﬁiﬁ%?il

mmlzsmmmmwmmmmﬂm@a

orders and directions issued by the Honble Tribemal ’ ]
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Whatever is stated above is true and correct to the best of my knowledge,

ability and belief and I affirm it to be true.

Raigad

Date | 2\ 812223

\

=
Deponent

Sanjay Waman Patil

Assistant Commissioner of Fisheries, Raigad

Fisheries Department

Govérnmcnt of Maharashtra

VERIFICATION

i, Sanjay Waman Patil, Assistant Commissioner of Fisheries, Raigad, Fisheries

Department, Government of Maharashtra, Alibag Koliwada, Bandar Road, Near
Custom House, Taluka Alibag, Raigad — 402 201, do hereby verify and declare

that the statements made in the aforesaid paras are true and correct to the best of

my knowledge and information and I believe the same to be true and that no

material is has been concealed therefrom.

Solemnly affirmed on this __} 2 day of A 49 , 2025 at Raigad.

A

NOTARY GOVT, OF

MAHARAGHTRA
ALIBAG, DIST. RAIGAD
NOTED & REGISTERED

OF 20

Expiry Date 27/05/2029

12 AUG 2025

\

e

Deponent

Sanjay Waman Patil

Assistant Commissioner of Fisheries, Raigad

DS

Fisheries Department

Government of Maharashtra

G Scanned with OKEN Scanner
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MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel. No. : 2202 9388 No. NCSCM 2023/CRY/TC 4

E-mail : dirl.mev-mh@nic.in Ofliee of'the -

Website: https://mczma.gov.in/ Maharashua Coastal Zone Management Authority,
Environment & Climate Change Department,

URGENT 15" Floor. New Administrative Building,

REMINDER Mantralaya. Mumbai- 400 032

Date: 12" March, 2025
To,
Commissioner of Fisheries,
Fisheries Department.
Mittal Tower, C Wing, C-24, 2™ Fioor,
Nariman Point, Mumbai 400 021

Subject: Preparation of CRZ maps in 1:4000 scale through NCSCM Chennai
under CRZ Notification. 2019
Ref: 1) Hon’ble National Green ‘Tribunal. Pune QA No. 175/2024

3) Meeting held on 13.02.2025 and email dated 14.2.2025
4) Your letter dated 27.02.2025
5) This office letter dated 05.03.2025

Sir,

This is with reference 1o meeting held on 13.02.2025 with Central Govt Authorized
agency, National Centre for Sustainable Coastal Management (NCSCM), Chennai wherein
the matter was discussion regarding fisheries information which is required for preparation of
CRZ maps in 1:4000 scale through NCSCM Chennai under CRZ Notification, 2019.

2 During the sald meeting, Assistant Commissioner, office of Commissioner of
Fisheries informed the followings:

f) List of 526 fishing villages as reported in the "Maine Fisheries Census, 2016" by
CMFIR (as provided by fishers office) can be considered for indication on CRZ, map
in 1:4000 scale by NC'SCM.

g) List of fishing landing centres/ harbours as proy ided along with latitude & longitude
has been provided, which can be considered by NCSCM.

h) The territorial waters of the State is a lishing Zone, except certain areas, like are
BPCL, TAPS are notified as No fishing zonc. by Government of Maharashtra,

i) With retrospect 10 c. the office of Commissioner [isheries has sought a report from
CMFRI, which is awaited.

i) Information pertaining to fishing facilitics like ice plants, fish dyring platform etc will
be provided by I 7th Iebruary, 2025 (o I'nv&C'C | dept.

Accordingly, at the end of the meeting. above said information was sought from
office of Commissioner, Fisheries.

3. Presently, this office is in receipt ol your letter dated 27.02.2025 about the
information pertaining to Aquaculture farms in Rai gad. Ratnagiri & Sindhdurg Districts.

4, However, this oflice is stll (o receive the following information as sought during
above said meeting:

Sr No. | Information required ﬂj B _‘jq

1 Confirmation /clarification regarding the Fishing zone in the coastal area of
Maharashtra o o

2 Fish Breeding arcas e

3 Fishing facilities like ice plants, Mish dyring platform




5. This is to inform you that, Hon'ble National Green Tribunal, Pune in OA No.
175/2024 (Paramparik Macchimar Bachao Kruti Samiti Vs MCZMA & Ors) is also seeking
the above said fisheries related information. In this matter. office of Commissioner Fisheries
is also respondent party in the maticr.

6. Therefore, it is once again requested (o provide above mentioned information for the
preparation of CRZ maps in 14000 scale under CRZ Notification, 2019 at the earliest. The
above said information is required to be submitted to Hon:ble NGT in time bound manner,

hence, kindly treat this matter as URG ENT MATTER.
(Abhay Pimpafkat)

Director, Environment & MS, MCZMA

Copy for information to:
1. PS (Environment) & Chairperson, (M CZMA), Environment & CC Department,
Room No. 217 (Annex), Mantralaya. Mumbai -32.
2. Select File-TC 4

S77
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GOVERNMENT OF MAHARASHTRA
DEPARTMENT OF FISHERIES

(24, 2™ Floor, Mittal Tower, Nariman Point, Churchgate- 400021

FaxNo.22822312. Tel.N0.22821239  Web:- htip /fisheries.adfmaharashtra F-mail:commfishmahacgmail.com

Out.no. Fish/M/053101/1921/2024 Date :-07/11/2024

To,

Hon’ble Director,

Central Marine Fisheries Research Institute

Post Box No. 1603, Ernakulam North P.O.,
Kochi-682 018. email:director.cmfri@icar.gov.in

Sub.:- Preparation of CRZ maps in 1:4000 scale through NCSCM Chennai
under CRZ Notification, 2019

Ref.:- Maharashtra Coastal Zone Management Authority. Environment & Climate
Change Department letter no. NCSCM 2023/CR9/TC 4 dated 05/11/2024.

Respected Sir,

The Ministry of Environment, Forest & Climate Change, New Delhi vide G.S.R. 37(E)
dated 18th January, 2019 published new CRZ Notification in supersession of earlier CRZ
Notification, 2011. As per the para 4 of the Annexure IV of the CRZ Notification, 2019, local level
CZMPs are required to be prepared in 1:4000 scale based on approved CZMPs for the use of local
bodies and other agencies to facilitate implementation of the Coastal Zone Management Plans. The
State Government approved the engagement of NCSCM, Chennai (MoEF&CC, authorized agency)
for the work of preparation of CZMPs in 1:4000 scale.

For the said work, the NCSCM had sought information for the preparation of CRZ maps in
1:4000 scale under CRZ Notification, 2019. Sr. No. Data required by NCSCM, Chennai.

In this regard, a joint meeting was held with NCSCM on 06 November 2024 at 11.00 am at
Environment and Climate Change Department, Mumbai for deliberations and superimposition of
the fisheries information on CZMPs in 1:4000 scale. During the said meeting it was requested to
submit various data and it was directed that the data on “Fishing zones and Fish breeding areas™ of
the Maharashtra coast is available with the Central Marine Fisheries Research Institute.

Hence, it is kindly requested to provide the data on Fishing zones and Fish breeding areas
of the Maharashtra coast available on record with the Central Marine Fisheries Research Institute.
to this office as soon as possible.

Yours

A

(Ajinkya Patil) ‘
Asst. Commissioner of Fisheries (Marine)
Maharashtra State, Mumbai.

Copy to: - For Information

To, Scientist-in-Charge

Mumbai Regional Station of CMFRI, C/o Central Institute of Fisheries Education (Old Campus)
Fisheries University Road, Seven Bungalows, Versova, Mumbai - 400 06 |, Maharashtra
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WWW GOVERNMENT OF MAHARASHTRA
DEPARTMENT OF FISHERIES

COMMISSIONER OF FISHERIES, MAHARASHTRA STATE, MUMBAL.
Mittal Tower, C-Wing, 24, Second floor, Nariman Point, Vidhanbhavan Near, Mumbai-400021

Email -:commfishmaha@gmail.com Website -: http://fisheries.maha rashtra.gov.in

Out no. Fish/M/053101/1921/2024 ‘ Date - 23/04/2025
Reminde¢
To, —_—

Hon'ble Director,

Central Marine Fisheries Research Institute

Post Box No. 1603, Ernakulam North P.O,,
Kochi-682018. Email; director.cmfri@jcar.gov.in

Sub: - Preparation of CRZ maps in 1:4000 scale through NCSCM Chennai under
CRZ Notification, 2019.
Ref: - 1. Maharashtra Coastal Zone Management Authority Environment & C limate
Change Department letter no. NCSCM 2023/CRY/TC 4 dated 05/11/2024.
2. This Office letter Fish/M/053101/ 1921/2024, Date - 23/04/2025.

Respected Sir,

The Ministry of Environment, Forest & Climate Change, New Delhi vide G.S.R. 37(E) dated
18th January, 2019 published new CRZ Notification in supersession of earlier CRZ Notification, 2011.
As per the para 4 of the Annexure IV of the CRZ Notification, 2019 local level CZMPs are required to
be prepared in 1:4000 scale based on approved CZMPs for the use of local bodies and other agencies
to facilitate implementation of the Coastal Zone Management Plans. The State Government approved
the engagement of NCSCM, Chennai (MoEF & CC, authorized agency) for the work of preparation of
CZSCM in 1:4000 scale.

For the said work, the NCSCM had sought information for the preparation of CRZ maps in
1:4000 scale under CRZ Notification, 2019. Sr. No. Data required by NCSCM, Chennai.

In this regard, a joint meeting was held with NCSCM on 06 November 2024 at 11.00 am at
Environment and Climate Change Department, Mumbai for deliberations and superimposition of the
fisheries information on CZMPs in 1:4000 scale. During the said meeting it was requested to submit
various data and it was directed that the data on "Fishing zones and Fish breeding areas" of the
Maharashtra coast is available with the Central Marine Fisheries Research Institute. This office had
earlier requested the said information vide this office letter dated 23/04/2025 but have not received the
same yet.

Hence, it is kindly requesting you once again to provide the data on Fishing zones and Fish
breeding areas of the Maharashtra coast available on record with the Central Marine Fisheries Research

Institute to this office as soon as possible.
%

(Mahgsh Deore)
Joint Commissioner (Marine)

Maharashtra State, Mumba;
Copy to: - For Information

To. Scientist-in-Charge »
Mumbai Regional Station of CMFRI, C/o Central Institute of Fisheries Education (Old Campuys)
Fisheries University Road, Seven Bungalows, Versova, Mumbaj - 400 061, Maharashtra,
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GOVERNMENT OF MAHARASHTRA

DEPARTMENT OF FISHERIES
C24, 2™ Floor, Mittal Tower, Nariman Pomt Churchgate- 400021

S g
F":Nu 12322‘.!’ Tl,l No. 2""2’1 "W \\ch Illlp h-.hcms ulfnnh mmhlm E mail: c:ummf!s.hmahdm omail.com

09/07/2025

_—— —

E——

Out.no. th!MJOSBIUU 1921 /2024 Date :-

Reminder - 2

To.

The Scientist I/c,

Central Marine Fisheries Research I[nstitute,
Mumbai-Centre,

CIFE Old Campus, 7 bunglows,

Andheri West, Mumbai-61

Sub.:- Preparation of CRZ maps in 1:4000 scale through NCSCM Chennai
under CRZ Notification, 2019
Ref.:- 1. Maharashtra Coastal Zone Management Authority. Environment & Climate
Change Department letter no. NCSCM 2023/CR9/TC 4 dated 05/11/2024
2. This office letter Fish/M/053101/1921/2024, Date 07/11/2024.
3. This office letter Fish/M/053101/1921/2024, Date 23/04/2025.

Respected Sir,

The Ministry of Environment, Forest & Climate Change, New Delhi vide G.S.R. 37(E)
dated 18th January, 2019 published new CRZ Notification in supersession of earlier CRZ
Notification, 2011. As per the para 4 of the Annexure IV of the CRZ Notification, 2019, local level
CZMPs are required to be prepared in 1:4000 scale based on approved CZMPs for the use of local
bodies and other agencies to facilitate implementation of the Coastal Zone Management Plans. The
State Government approved the engagement of NCSCM, Chennai (MoEF&CC, authorized agency)
for the work of preparation of CZMPs in 1:4000 scale.

For the said work, the NCSCM had sought information for the preparation of CRZ maps in
1:4000 scale under CRZ Notification, 2019. Sr. No. Data required by NCSCM, Chennai.

In this regard, a joint meeting was held with NCSCM on 06 November 2024 at 11.00 am at
Environment and Climate Change Department, Mumbai for deliberations and superimposition of
the fisheries information on CZMPs in 1:4000 scale. During the said meeting it was requested to
submit various data and it was dirccted that the data on “Fishing zones and Fish breeding areas™ of
the Maharashtra coast is available with the Central Marine Fisheries Research Institute.

Hence, it is kindly requested to provide the data on Fishing zones and Fish breeding areas
of the Maharashtra coast available on record with the Central Marine Fisheries Research Institute.
to this office as soon as possible.

)

(Nagnat&&@‘(%

Joint Commissioner of Fisheries (Marine).
Maharashtra State, Mumbai.

Copy to:- For Information

To, Scientist -in-Charge

Mumbai Regional Station of CMFRI, C/o Central Institute of Fisheries Education (Old Campus)
Fisheries University Road, Seven Bungalows, Versova, Mumbai-400 0611, Maharashtra
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To,

Hon’ble Director,

Environment & MS.

MCZMA.

15t Floor, New Administrative Building.
Mantralaya. Mumbai-400032.

Sub.: - Preparation of CRZ maps in 1:4000 scale through NCSCM
Chennai under CRZ Notification, 2019

Ref.: - Your office letter no. NCSCM 2023/CR 9/TC 4, Date-12/03/2025

Respected Sir.

With respect to the above-cited subject. this office received your office letter dated
12/03/2023. the information sought by your office is as follows: -

1. Confirmation/Clarification regarding the Fishing zone in the coastal area of
Maharashtra: -
Zonation of the coastal area of Maharashtra State:
Territorial waters: -The limit of the territorial waters is the line every point of which is at a
distance of twelve nautical miles from the nearest point of the appropriate baseline.
Exclusive economic zone: - (1) The exclusive economic zone of India (hereinafter referred to
as the exclusive economic zone) is an area beyond and adjacent to the territorial waters, and the
limit of such zone is two hundred nautical miles from the baseline referred to in sub-section (2)
of section 3 of the Territorial Waters, Continental shelf, Exclusive Economic Zone and other
Maritime Zones Act, 1976.
The Territorial Waters, Continental Shelf, Exclusive Economic Zone and other Maritime Zones

Act, 1976 is attached herewith for your reference.

2. Fish Breeding areas: -
This office has requested for the above information of Fish Breeding areas from the ICAR-
Central Marine Fisheries Research Institute, Kochi. The letter is attached herewith for your
reference.

3. Fishing facilities like ice plants: -
lhe details regarding the Fishing facilities like ice plants have been received from all the
coastal district offices of Maharashtra and they are attached herewith this letter.

581
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The details regarding the same are attached in the Google spreadsheet link attached herewith

this letter in the email)

Thanks & Regards.
Yours,

VY@JQ&?\/
(Mahe$Sh Deore)

Joint Commissioner of Fisheries (Marine),
Mabharashtra State, Mumbai.
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THE TERRITORIAL WATERS, CONTINENTAL SHELF, EXCLUSIVE ECONOMIC ZONF
AND OTHER MARITIME ZONES ACT. 1976

ARRANGEMENT OF SECTIONS

SECTIONS

Short title and commencement.

Definition.

Sovereignty over, and limits of, territorial waters.

Use of territorial waters by foreign ships.

Contiguous zone of India.

Continental shelf.

Exclusive economic zone.

Historic waters. _
Maritime boundaries between India and States having coasts opposite or adjacent to those ol
India.

0. Publication of charts.

11. Offences.

12. Offences by companies.

13. Place of trial. .

14. Previous sanction of the Central Government for prosccution.

15. Power to make rules.

16. Removal of difficulties.

ORNA DA —



584 FHE TERRITORIAL WATERS. CONTINENTAL SHELF, EXCLUSIVE ECONOMIC ZON|
AND OTHER MARITIME ZONES ACT, 1976

ACT NO. 80 OF 1976
[25th Augus, 1976,

An Act to provide for certain matters relating to the territorial waters continental shelf, exclusiye
cconomic zone and other maritime zones of India.

BE it enacted by Parliament in the Twenty-seventh Year of the Republic ol India as follows:—

I. Short title and commencement.—(/) This Act may be called the Territorial Waters, Continena|
Shelf. Exclusive Economic Zone and Other Maritime Zones Act, 1976.

. - Q 1 x ffore . .
(2) Sections 5 and 7 shall come into force on such date’ or on such L[I“'LIL'I']_l dates as the Central
Government may. by notification in the Official Gazette, appoint; and the remaining provisions of this
Act shall come into force at once.

2. Definition.—In this Act, “limit”, in relation to the territorial waters, the continental shelf, the
exclusive economic zone or any other maritime zone of India, means the limit of such waters, shelf or
zone with reference to the mainland of India as well as the individual or composite group or groups of
islands constituting part of the territory of India.

3. Sovereignty over, and limits of, territorial waters.—(/) The sovereignty of India extends and
has always extended to the territorial waters of India (hereinafter referred to as the territorial waters) and
to the seabed and subsoil underlying, and the air space over, such waters.

\AZ) The limit of the territorial waters is the line every point of which is at a distance of twelve nautical
miles from the nearest point of the appropriate baseline.

(3) Notwithstanding anything contained in sub-section (2), the Central Government may, whenever it
considers necessary so to do having regard to International Law and State practice, alter, by notification
in the Official Gazette, the limit of the territorial waters.

(4) No notification shall be issued under sub-section (3) unless resolutions approving the issue of
such notification are passed by both Houses of Parliament.

4. Use of territorial waters by foreign ships.—(/) Without prejudice to the provisions of any other
law for the time being in force, all foreign ships (other than warships including sub-marines and other
underwater vehicles) shall enjoy the right of innocent passage through the territorial waters,

Explanation.—For the purposes of this section, passage is innocent so long as it is not prejudicial to
the peace, good order or security of India. )

(2) Foreign warships including submarines and other underwater vehicles may enter or pass through
the territorial waters after giving prior notice 1o the Central Government: )
Provided that submarines and other underwater vehicles sh

_ all navigate on the surface and show their
Mag while passing through such waters.

() The Central Government may, il satisficd (h
pood - order or security of India or any part there
whether absolutely or subject (o such exeeptions

the entry of all or any class of lorcign ships o
the notlication

Al itis necessary so 1o do in the interests of the peace,
ol suspend, by notification in the Ofticial Gazenie.
and qualifications as may be specitied in the notificaton.
such area of the territorial waters as may be spectfied 1n

I 1St January, Y977 vide nanifi abion No. € S

ROT600y dote e .
Part 11, sec. 34 ML dated TS Tanvary. 1977, v O

vzette of Indi, Extraordinary.



zone 1s the line every point of which is at a distance of twenry-four nautical miles from the nearest point
ol the baseline referred to in sub-section (2) of section 3.

(2) Notwithstanding anything contained in sub-section (/). the Central Government may. whenever 11
considers necessary so to do having regard to International Law and State practice. alter. by notification
in the Official Gazette, the limit of the contiguous zone.

(3) No notification shall be issued under sub-section (2) unless resolutions approving the issuc of
such notification are passed by both Houses of Parliament.

(4) The Central Government may cXercise such powers and take such measures in or in relation to the
contiguous zone as it may consider necessary with respect 10, —

(a) the security of India. and
(b) immigration, sanitation, customs and other fiscal matters.
(5) The Central Government may, by notification in the Official Gazette,—

(a) extend with such restrictions and modifications as it thinks fit, any enactment, relating to any
matter referred }0 in clause (a) or clause (b) of sub-section (4), for the time being in force in India or
any part thereof, to the contiguous zonc, and

(b) make such provisions as it may consider necessary in such notification for facilitating the
enforcement of such enactment,

and any enactment so extended shall have effect as if the contiguous zone is a part of the territory of
India.

6. Continental shelf.—(/) The continental shelf of India (hereinafter referred to as the continental
shelf) comprises the seabed and subsoil of the submarine areas that extend beyond the limit of its
territorial waters throughout the natural prolongation of its land territory to the outer edge of the
continental margin or to a distance of two hundred nautical miles from the bascline referred to in sub-
section (2) of section 3 where the outer edge of the continental margin does not extend up to that distance.

(2) India has, and always had, full and exclusive sovereign rights in respect of its continental shelf.

(3) Without prejudice to the generality of the provisions of sub-section (2), the Union has in the
continental shelf,—

(a) sovereign rights for the purposes of exploration, exploitation, conservation and management

of all resources;

risdiction for the construction, maintenance or operation of artificial
installations and other structures and devices necessary for the
resources of the continental shelf or for the convenience of

(h) exclusive rights and ju
islands, off-shore terminals,
exploration and exploitation of the
shipping or for any other purpose;

() xc]usivejurisdicti‘im to authorise, regulate and control scientific research; and
c)e -

A% icti (= ] ironment and to prevent and
i jurt > reserve and pmtect the marine environ
{{n cxclusive IUHSdILUOI] top 0

control marine pollution. |

. luding a foreign Government) shall, except under, and in accnrdangc with, the

{4) No person (ot vat tv eranted by the Central Government, explore the continental shell

terms of a licence or a Ietterotuuthon[}a}y search or excavation or conduct any research within the

‘-]EI El‘xplnnl ]l: t‘c_:snl.ul'c.el? 1I('|)<f:rfii:1rrci' S:,-,qu-uct. maintain or operate any artificial island. off=shore terminal,
continental shelt or dri C - !

installation or other structure or device therein |

notification in the Official Gazetie.—

or any purposc whatsoever.

(3) The Central Government may. by
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(a) declare any arca of the continental shelf and its superjacent waters (o be a desienated arca: and
(h) make such provisions as it may deem necessary with respect 1o,—

(/) the exploration. exploitation and protection of the resources of the continental shell within
such designated area; or

(11) the safety and protection of artificial islands. off-shore terminals, installations and other
structures and devices in such designated area; or

(4i) the protection of marine environment of such designated area; or

(/v) customs and other fiscal matters in relation to such designated arca.

Explanation—A notification issued under this sub-section may provide for the regulation of entry
into and passage through the designated area of foreign ships by the establishment of fairways, scalancs,

traffic scparation schemes or any other mode of ensuring freedom of navigation which is not prejudicial
to the interests of India.

(6) The Central Government may, by notification in the Official Gazette,

(a) extend with such restrictions and modifications as it thinks fit, any enactment for the time
being in force in India or any part thereof to the continental shelf or any part [including any
designated area under sub-section (5)] thereof: and

(h) make such provisions as it may consider necessary for facilitating the enforcement of such
enactment,

and any enactment so extended shall have effect as if the continental shelf or the part [including, as the
case may be, any designated arca under sub-section (5)] thercof to which it has been extended is a part of
the territory of India.

(7) Without prejudice to the provisions of sub-section (2) and subject to any measures that may be
necessary for protecting the interests of India, the Central Government may not impede the laying or
maintenance of submarine cables or pipelines on the continental shelf by foreign States:

Provided that the consent of the Central Government shall be necessary for the delineation of the
course for the laying of such cables or pipelines.

7. Exclusive economic zone.—(/) The exclusive economic zone of India (hereinafier referred to as
the exclusive economic zone) is an area beyond and adjacent to the territorial waters, and the limit of such
zone is two hundred nautical miles from the bascline referred to in sub-section (2) of section 3.

(2) Notwithstanding anything contained in sub-section (/), the Central Government may, whenever it
considers necessary so to do having regard to International Law and State practice, alter, by notification
in the Official Gazette, the Limit of the exclusive economic zone.

(3) No notification shall be issued under sub-section (2) unless resolutions approving the issuc of
such notification are passed by both Houses of Parliament.

(4) In the exclusive economic zone, the Union has.—

(a) sovereign rights for the purpose of exploration, exploitation, conservation and management of
the natural resources, both living and non-living as well as (or producing encrgy from tides, winds
and currents;

(h) exclusive rights and jurisdiction for the construction, maintenance or operation of artificidl
iskands, - off-shore  terminals, installations and other structures and
cxploration and explontation ol the re
other purpose:

devices necessary  lor the
sources ol the zone or for the convenience of shipping or for any
(e) exclusive J.1|1I.‘~t.|lt‘lll.rl1 O authorise. regulate and control scientific iEsaateh:

(d) exclusive jurisdiction w preserve and protect the marimge

_ cnvironment and to prevent and
control marine pollution: and



(¢) such other rights as are recognised by Internauonal Law,

(3) No person (including a foreign Government) shall, except under, and in accordance with, the
terms of any agreement with the Central Government or of a licence or a letter of authority granted by the
Central Government, explore or exploit any resources of the exclusive economic zone or carry out any
<earch or excavation or conduct any research within the exclusive economic zone or drill therein or
construct, maintain or operate any artificial island, off-shore terminal, installation or other structure or
device therein for any purpose whatsoever:

Provided that nothing in this sub-section shall apply in relation to fishing by a citizen of India.
(6) The Central Government may, by notification in the Official Gazette,—
() declare any area of the exclusive economic zone to be a designated area; and

(h) make such provisions as it may deem necessary with respect to,—

(i) the exploration, exploitation and protection of the resources of such designated area; or

(if) other activities for the cconomic exploitation and exploration of such designated area such
as the production of energy from tides, winds and currents; or

(iif) the safety and protection of artificial islands, off-shore terminals, installations and other
structures and devices in such designated area; or

(7v) the protection of marine environment of such designated area; or
(v) customs and other fiscal matters in relation to such designated area.

Explanation.—A notification issued under this sub-section may provide for the regulation of entry
into and passage through the designated area of foreign ships by the establishment of fairways, scalanes,
traffic separation schemes or any other mode of ensuring freedom of navigation which is not prejudicial
to the interests of India.

(7) The Central Government may, by notification in the official Gazette.—

(a) extend, with such restrictions and modifications as it thinks fit, any enactment for the time
being in force in India or any part thereof to the exclusive economic zone or any part thereof; and

(h) make such provisions as it may consider necessary for facilitating the enforcement of such
cnactment,

and any cnactment so extended shall have effect as if the exclusive cconomic zone or the part thercofl to
which it has been extended is a part of the territory of India.

(8) The provisions of sub-section (7) of section 6 shall apply in relation to the laying or maintenance
i . . s .
of submarine cables or pipelines on the seabed of the exclusive economic zone as they apply in relation to
the laying or maintenance of submarine cables or pipelines on the seabed of the continental shelf.

o ¥ [~ L

(9) In the exclusive economic zone and the air space over the zone, ships and aircraft of all States
shall, subject to the .exercisg by India of its rights within the zone, enjoy freedom of navigation and over

Might.

8. Historic waters.—(/) The Central Government may, by notification in the Official Gazette.
specif 1[‘1:3 ;]imils of such waters adjacent (o its land territory as are the historic waters of India.
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exclusive cconomic zones and other maritime zones shall be as determined by agreement (whethe
entered into before or after the commencement of this section) between India and such State and pending
such agreement between India and any such State, and unless any other provisional arrangements are
agreed to between them, the maritime boundaries between India and such State shall not extend beyond
the line every point of which is equidistant from the nearest point from which the breadth of the territonal
waters of India and of such State are measured.

(2) Every agreement referred to in sub-section (/) shall. as soon as may be after it Is entered nto, be
published in the Official Gazette.

(3) The provisions of sub-section (/) shall have effect notwithstanding anything contained in any
other provision of this Act.

10. Publication of charts—The Central Government may cause the baseline referred to in sub-
seetion (2) of section 3, the limits of the territorial waters, the contiguous zone, the continental shelf, the
exclusive economic zone and the historic waters of India and the maritime boundaries as settled by
agreements referred to in section 9 to be published in charts.

11. Offences.—Whoever contravenes any provision of this Act or of any notification thereunder shall
(without prejudice to any other action which may be taken against such person under any other provision
of this or of any other enactment) be punishable with imprisonment which may extend to three years, or
with fine, or with both.

12. Offences by companies.—(/) Where an offence under this Act or the rules made thereunder has
been committed by a company, every person who at the time the offence was committed was in charge of,
and was responsible to the company for the conduct of the business of the company, as well as the
company shall be deemed to be guilty of the offence and shall be liable to be proceeded against and
punished accordingly.

Provided that nothing contained in this sub-section shall render any such person liable to any
punishment provided in this Act if he proves that the offence was committed without his knowledge or
that he exercised all due diligence to prevent the commission of such offence.

(2) Notwithstanding anything contained in sub-section (/) where an offence under this Act or the
rules made thereunder has been committed by a company and it is proved that the offence has been
committed with the consent or the connivance of, or is attributable to any neglect on the part of, any
director, manager, secretary or other officer of the company, such director, manager, secretary or other
officer shall also be deemed to be guilty of that offence and shall be liable to be proceeded against and
punished accordingly.

Explanation—For the purposes of this section,—

(@) “company™ means any body corporate and includes a firm or other association of individuals:
and

(h) “director”, in relation to a firm, means a partner in the firm,

13. Place of trial.—Any person committing an offence under this Act or anv rules made thereunder
or under any of the enactments extended under this Act or under the rules made thereunder mav be tricd
lor the offence in any place in which he may be found or in such other place as the Central Governmen!
may. by general or special order, published in the Official Gazette, dircet in this behalf,

14. Previous sancti \ ‘ontral .
- o 1Irl.\!tms; sanction of the Central Government for prosccution.—No prosccution shall be
S cd apa : rsOn in resncet of - " . : )
aeamstany person i respect of any offence under this Act or the rules made thereunder without

the previous sancti “the Central Gover T
} J VCVIOUS sanction ol lhg ( entral Government or such officer or authority as may be authorised by that
overnment by order in writing i this behalf i -

15. Power to make rlllt‘.‘i.——-[,"'_l The Centr

al Governme ay Tomtiam | s OV il Cazelle
make rules oo carrying rovernment may. by notification in the Official Gazette.

out the purposes of this Act.
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(/) any matter incidental to any of the matters specified in clauses (a) to (2).

(3) In making any rule under this section. the Central Government may provide that a contravention
thereof shall be punishable with imprisonment which may extend to three years, or with fine which may
extend to any amount, or with both.

(4) Every rule made under this Act and every notification issucd under sub-section (5) of section 6 or
sub-section (6) of section 7 <hall be laid, as soon as may be after it is made or issucd, before cach House
of Parliament while it is in session for a total period of thirty days which may be comprised in one session
or 1n two or more successive sessions and if, before the expiry of the session immediately following the
session or the SUCcessive sessions aforesaid both Houses agree in making any modification in the rule or
the notification or both Houscs agree that the rule or notification should not be issued, the rule or
notification shall. thereafter, have effect only in such modified form or be of no effect, as the case may
be: so, however, that any such modification or annulment shall be without prejudice to the validity of

anything previously done under that rule or notification.
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P 2y wyy
o . Comermnment oof Indis
sty o 'I‘hlil“, Vi) Thacbuande & 1 e
I'f]'uﬂﬂu nt e L eherws

Fori b Ihaw an, New Dedin
Dharedd the 027 Nagrust, W22
Ton
The Secretan (Vishernes),
Gmrrnmrnl of Mahacashura,

Room No. 824, Annex, Sth Fle, Mantralay a
Afumbai-400 032 '

| mat s sita maharashira gvn in
subject: Clarification regarding Purse Scine fishing regulation in the Indian EEZ.

M1,

I am dirccted to enclose hereaith the kerrer dated 47 \umet. 2022 from Ads Rahul

surcsh Narachar, Honble Speaker, Maharashira lenlane \«sembh  repards
Purse Sene net in the Indan FEZ

n-';l s ¢ 'l(

In thas repand, 11 1< To mentrn that the coastal Stare Government Unton Termrones

Admnsstranon are mandated 1o regulate fishmn, operanons aithin the terntonal warers upto
12 'I!tl!.lll(ll mules from the coasthne W herecas, the | nuon G emmenit ltgul.llt\ |-l‘.'hlﬂ}2. mn

the Exclusn e 1.conomic Zome of Inda iV 1.2 berond 12 rauncal miles Toas alsor to inform

that as on date, there s no restncnon imp wed I the Government of [ndia on the cperation

of putse-seinc fivhing mn the Indian b wdusine Feonomic Zone (1172 beyond 12 nauncal

miles .
Yewuts Lant s,
N

(Dr. Nanjay Pandey )
Asvistant Commissioner (Fisheries)
Encl. A« abovre. Lo 01280 0l d

Ly for informanion to
1 Commussioner of | ishencs (yon cmment of \Maharachir, Lanapotewals  \jpanum

Netapsubhash Road, Mumbai 400 (1= Tel !

SASRALRAR ]

pelatine Ve mbl . Maharashera, Mumtban

> Offce of Honble Speaker. \faharachera T«



GOVERNMENT OF MAHARASHTRA
DEPARTMENT OF FISHERIES

C24. 2™ Floor, Mittal Tower, Nariman Point, Churchgate- 40?.?3]

FavNo.228223 2.LNm_f:§i]z '-hnl..lcsdriﬁr_n "~ E-mail:commfishmaha & e
' Outno. FisVM/053101/1921/2024 S Date -07/11/2023__
e e —— e s ey e T T R _—

To.

Hon ble Director,

Central Marine Fisheries Research Institute

Post Box No. 1603, Emakulam North P.O.,

Kochi-682 018. email:director.cmfri@icar.gov.in

Sub.:- tio aps in 1:4000 scale through NCSCI ennal

under CRZ Notification, 2019 _ ) & Climate
Ref.:- Maharashtra Coastal Zone Management Authority. Environment i

Change Department letter no. NCSCM 2023/CRY/TC 4 dated 05/11/2024.

Respected Sir, )

The Ministry of Environment, Forest & Climate Change, New Delhi vide G.S.R. 37(E)
dated 18th January, 2019 published new CRZ Notification in supersession of earlier CRZ
Notification, 2011. As per the para 4 of the Annexure 1V of the CRZ Notification. 2019, local level
CZMPs are required to be prepared in 1:4000 scale based on approved CZMPs for the use of local
bodies and other agencies to facilitate implementation of the Coastal Zone Management Plans. The
State Government approved the engagement of NCSCM, Chennai (MoEF&CC. authorized agency)
for the work of preparation of CZMPs in 1:4000 scale.

For the said work. the NCSCM had sought information for the preparation of CRZ maps in
1:4000 scale under CRZ Notification, 2019. Sr. No. Data required by NCSCM. Chennai.

In this regard, a joint meeting was held with NCSCM on 06 November 2024 at 11.00 am at
Environment and Climate Change Department, Mumbai for deliberations and superimposition of
the fisheries information on CZMPs in 1:4000 scale. During the said meeting it was requested to
submit various data and it was directed that the data on “Fishing zones and Fish breeding areas™ of
the Maharashtra coast is available with the Central Marine Fisheries Research Institute.

Hence, it is kindly mn.]uested to p]'DVide'l.he data on Fishing' zones and Fish breeding areas
of the Maharashtra coast available on record with the Central Marine Fisheries Research [nstitute,
to this office as soon as possible.

Yours

 (Ajinkya Pail)
Asst. Commissioner of Fisheries (Marine)
Maharashtra State, Mumbai. ‘

Copy 10: - For Information
To. Scientist-in-Charge
Mumbai Regional Station of CMFRI. C/o Central Institute of Fisheries Education (Old C

Fisheries University Road. Seven Bungalows, Versova, Mumbai - 400 061 . Maharashtra ampus)
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Maharashtra State MCZMA maps 2019 (Fisheries related activities)
Component name (if applicable)
1. Jetty (Name if any)
2. Harbour (Name if any)
Sr. District Taluka Re.venue 3. Fish landing Cen.tre (Name if any) Latitude L s
No. Village |4. Ice Plant (Name if any)
5. Fish Drying Platforms
6. Other Facilities Auction hall, Toilets, Net mending shed,
etc.
1 |Raigad Uran Uran Ulwa Moha 18°59' 18" N 73°01'47"E
Jetty 18.988649 N 73.029729 E
Fish Landing Centre 18.988649 N 73.029729 E
Fish Drying Platforms 18.988649 N 73.029729 E
2 |Raigad Uran Uran Morave 18° 59' 09" N 73°01'10"E
Jetty 18.986056 N 73.019746 E
Fish Landing Centre 18.986056 N 73.019746 E
Fish Drying Platforms 18.986056 N 73.019746 E
3 |Raigad Uran Uran Hanuman Koliwada 18° 53'41" N 72°56'4"E
Jetty 18.895032 N 72.934399 E
Fish Landing Centre 18.895032 N 72.934399 E
Fish Drying Platforms 18.895032 N 72.934399 E
4 |Raigad Uran Uran Mora 18° 54' 52" N 72°55'40" E
5 [Raigad Uran Uran Navapada 18°50' 33" N 72°56'47"E
6 |Raigad Uran Uran Karanja 18° 50' 47" N 72°56' 59" E
7 [Raigad Uran Uran Dighode 18°54' 23" N 73°02' 20" E
Jetty 18.906635 N 73.039175 E
Fish Landing Centre 18.906635 N 73.039175 E
Fish Drying Platforms 18.906635 N 73.039175 E
8 [Raigad Uran Uran Aware 18°49'01"N 73°00' 20" E
Jetty 18.829241 N 72.987833 E
Fish Landing Centre 18.829241 N 72.987833 E
Fish Drying Platforms 18.829241 N 72.987833 E
9 [Raigad Uran Uran Kelwane 18°49'36" N 73°03'03"E
Jetty 18.826242 N 73.053597 E
Fish Landing Centre 18.826242 N 73.053597 E
Fish Drying Platforms 18.826242 N 73.053597 E
10 [Raigad Alibag Alibag Varedi 18°46'22" N 73°03'57"E
11 |Raigad Alibag Alibag Dharmtar
1.jetty ghodabandar 18° 42' 15.2994" 72° 51' 34.884"
2.jetty tamasibandar 18° 46' 32.3178" 73°0' 3.0486"
3.fish drying platforms ghodabandar' 18° 46' 18.9906" 72° 59' 58.7466"
3.fish drying platforms tamasibandar 18° 46' 18.9906" 72° 59' 58.7466"
12 [Raigad Alibag Alibag Rewas gadina
1.Jetty rewas 18° 47' 29.799" 72° 55' 54.1488"
2.jetty bodani 18°48'1.0188" 72° 54' 19.911"
3. Fish Drying Platforms 18° 47' 30.8826" 72° 55' 50.6094"
13 [Raigad Alibag Alibag Sasawane
1.mandawa jetty 18° 47' 55.2042" 72° 54' 22.7838"
2.shed 18° 47' 3.519" 72° 51' 54.8784"
14 |Raigad Alibag Alibag Navgaon
1.Jetty 18°42' 7.632" 72° 51' 28.944"
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2.. Fish Drying Platforms

18°42' 14.9034"

72° 51' 34.5234"

3.shed 1

18° 42' 6.984"

72° 51' 30.2034"

4.shed 2 18° 42' 7.3794" 72° 51' 29.4834"
5.shed3 18° 42' 8.0634" 72° 51' 29.088"
6.shed4 18° 42' 8.0994" 72° 51' 30.744"
7.shed.5 18° 42' 8.7834" 72° 51' 30.852"
8.shed 6 18° 42' 15.2994" 72° 51' 34.884"
15 [Raigad Alibag Alibag Thal
1.Jetty 18° 42' 4.2984N 72°51'8.9712"E
2.. Fish Drying Platforms 18° 42' 1.6662" 72° 51'27.216"
3.. Fish Drying Platforms 18° 42' 2.1456" 72°51' 27.291"
4.shed 18°42' 0.867" 72° 51' 26.9886"
16 |Raigad Alibag Alibag Varsoli Chalmala
1.Jetty 18° 40' 8.8104" 72° 51' 56.5878"
2. Jetty 18°40' 7.194" 72° 51' 54.6588"
3.Fish Auction Centre 18° 40' 8.7744" 72° 51' 56.5596"
4.shed 18° 40' 5.6598" 72°52'0.0186"
5.Fish Drying Platforms 18° 40' 6.0096" 72° 51' 53.154"
6.Fish Drying Platforms 18° 40' 5.4768" 72° 51' 52.905"
7,Jetty chalmala 18°40' 11.3844" 72° 51' 54.543"
8.auction centre 18° 40' 13.209" 72° 51' 55.6806"
9.shed 18° 40' 12.6006" 72° 51' 54.6372"
17 |Raigad Alibag Alibag Alibag 18°38'19"N 72°52'19"E
18 [Raigad Alibag Alibag Sakhar Akshi
1.Jetty 18° 38' 16.2918" 72° 53' 0.5994"
2. Jetty 18° 38' 19.1724" 72° 53'7.8072"
3.Fish Drying Platforms 18° 38' 2.4462" 72° 53' 21.48"
4.shed 18° 38' 16.0182" 72° 53' 2.6232"
19 |Raigad Alibag Alibag theronda
1.jetty doryachio vadi 18° 34' 34.3632" 72° 54' 54.9498"
2 jetty khanderav pada 18° 34' 50.8476" 72° 54' 58.014"
3.fish lannding platforms khanderao pada 18° 34' 53.5038" 72° 54' 59.8212"
4 fish landing platroms bajar pada 18° 34' 15.5166" 72° 54' 52.977"
20 [Raigad Alibag Alibag agarv
1.Jetty 18° 32' 44.6634" 72° 57' 5.148"
2Fish Drying Platform 18° 33' 6.8754" 72°57'5.1114"
3.Fish Drying Platform 18° 33' 4.968" 72° 57' 4.86"
3.Fish Drying Platform 18° 33' 6.768" 72° 57' 5.364"
4 Shed 18° 32' 50.172" 72° 57' 6.264"
5.Shed 18° 32' 50.568" 72° 57' 6.264"
6.shed 18° 33' 6.0228" 72° 57' 9.6942"
21 |Raigad Alibag Alibag Rewdanda
1.Jetty 18° 32' 34.7094" 72° 55' 53.0178"
2.. Fish Drying Platforms 18° 32' 37.4928" 72° 55' 52.1034"
3.fish market 18° 32' 36.3624" 72° 55' 52.6794"
22 |Raigad Murud Murud Nhawa 18°26' 03" N 73°00' 50" E
Jetty 18°27'01.3"N 73°00'30.6" E
Fish Landing Centre 18°26' 03" N 73°00' 50" E
Fish Drying Platforms 18°26' 03" N 73°00'50" E
23 |Raigad Murud Murud Khargaon 18°08' 51" N 73°06' 06" E
Fish Landing Center 18.147312° 73.103081°
Toilet 18.147388° 73.103121°
24 |Raigad Murud Murud Chorda 18°27' 29" N 72°59'03"E
Fish Landing Centre 18°27'33.0"N 72°59'09.0" E
25 |Raigad Murud Murud Salav 18°32' 19" N 72°56' 06" E
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Jetty 18°32'18.6" N 72°56'07.2"E
Fish Landing Centre 18°32'18.6" N 72°56'07.2" E
26 |Raigad Murud Murud Korlai 18°30' 09" N 72°54' 29" E
Fish Drying Platforms 18°31'50.1" N 72°54' 321" E
Fish Landing Center 18° 31'50.8" N 72°54'32.4"E
27 [Raigad Murud Murud Borli-Mandla 18° 30" 14" N 72°54' 38" E
Jetty 18° 30" 18.8" N 72°54'40.7" E
Fish Drying Platforms 18°30'18.8" N 72°54'40.7" E
28 |Raigad Murud Murud Nandgaon-Majgaon 18°22' 25" N 72°55'34"E
1.Jetty 18°22'25.9"N 72°55'32.2"E
Fish Landing Centre 18°22'25.9"N 72°55'32.2"E
3.. Fish Drying Platforms 18°22'25.9"N 72°55'32.2" E
29 |Raigad Murud Murud Murud 18°19'10" N 72°57'41"E
Fish Landing Centre 18°19'13.1"N 72° 57'38.3"E
Toilet 18°19'13.1" N 72°57'38.3"E
30 [Raigad Murud Murud Ekdara 18°19'01" N 72° 57" 40" E
Jetty 18°19'08".9 N 72°57'364"E
Fish Landing Centre 18°19'08".9 N 72°57'36.4" E
Fish Drying Platforms 18°19'07"9N 72°57'36.1"E
Toilet 18°19'01" N 72° 57" 40" E
Nandgaon-Majgaon 18°22'25.9"N 72°55'32.2"E
Jetty 18°22'22.4" N 72°55'34.8" E
Fish Landing Centre 18°22'22.4" N 72°55'34.8"E
Fish Drying Platforms 18°22'25.9"N 72°55'32.2"E
31 [Raigad Murud Murud Rajpuri 18°18' 04" N 72°58' 25" E
Jetty 18° 18'03.5" N 72°58'30.2" E
Fish Landing Centre 18° 18'03.6" N 72°58'30.3"E
Fish Drying Platforms 18°18'03.5" N 72°58'30.2" E
Toilet 18° 18'03.5" N 72°58'30.2" E
Nandgaon-Majgaon 18°18'03.6" N 72°58'30.3" E
32 [Raigad Murud Murud Agardanda 18°16' 25" N 72°59' 38" E
Jetty 18° 16' 26.0" N 72°59'39.7"E
Fish Landing Centre 18°16'24.1" N 72°59'36.1"E
Toilet 18° 16'24.3" N 72°59'36.0" E
33 [Raigad Murud Murud Khamda 18°15' 58" N 73°02'34"E
Fish Landing Centre 18°15'54.2" N 73°02'21.7"E
Fish Drying Platforms 18° 15'54.4" N 73°02'21.9"E
34 |Raigad Shriwardhan |Shriwardhan |Kharsai 18°09' 37" N 73°03' 57" E
Fish Landing Center 18.160229° 73.065851°
Shed 18.160162° 73.065754°
Toilet 18.160205° 73.065394°
35 |Raigad Shriwardhan |Shriwardhan |Pabhare 18°09' 35" N 73°05' 52" E
jetty 18.160435° 73.09701°
Fish Landing Center 18.160435° 73.09701°
36 [Raigad Shriwardhan [Shriwardhan [Vashi Haveli 18°13'40" N 73° 04' 50" E
jetty 18.232387° 73.078172°
Fish Landing Center 18.232387° 73.078172°
37 |Raigad Shriwardhan |Shriwardhan |Mehndadi 18°11'25" N 73°03' 17" E
jetty 18.185448° 73.053168°
Fish Landing Center 18.185448° 73.053168°
38 [Raigad Shriwardhan [Shriwardhan |Sekhadi 18° 07' 02" N 72°58' 39" E
jetty 18.107792° 72.980558°
Fish Landing Center 18.107792° 72.980558°
39 |Raigad Shriwardhan |Shriwardhan |Dighi 18°16'8" N 72°58' 15" E
jetty 18.269009° 72.970935°
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Fish Landing Center 18.269009° 72.970935°
Shed 18.269599° 73.970573°
Fish Drying Platforms 18.269073° 72.970855°
40 [Raigad Shriwardhan [Shriwardhan [Kudgaon 18°14'39" N 72°58'21"E
Fish Landing Center 18.244136° 72.972096°
41 [Raigad Shriwardhan |Shriwardhan [Adgaon 18°13'10" N 72°57'12"E
Fish Landing Center 18.220002° 72.95319°
42 |Raigad Shriwardhan |Shriwardhan |Bhardkhol Diveagar 18°08' 23" N 72° 58' 54" E
jetty 18.139338° 72.982076°
Fish Landing Center 18.139338° 72.982076°
43 |Raigad Shriwardhan [Shriwardhan [Jeewana 18° 03' 04" N 72°59' 58" E
jetty 18.0383228° 73.018015°
Fish Landing Center 18.0383228° 73.018015°
44 |Raigad Shriwardhan |Shriwardhan |Mulagaon Danda 18°02' 13" N 73°01'7"E
jetty 18.037056° 73.018662°
Fish Landing Center 18.037056° 73.018662°
Toilet 18.037059° 73.018662°
45 [Raigad Shriwardhan |Shriwardhan |Bagmandla 17°59' 30" N 73°03' 29" E
jetty 17.991901° 73.054523°
Fish Landing Center 17.991901° 73.054523°




